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( By Hon. 	
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.;e have h ard the learned counsel for 

both he parties an have gone through the pleadings. 

Ordnance Factory t adun. He was removed from service 

by 	order dated 	
6.1979 passed by the Assistant 

Dire for General, 	
dnance Factory. This order 

was hallenged by he applicant by filing a Writ 

peti ion in the 	
gh Court of Judicature at 

All habad and the .ame was subsequently transferred 

to a Bench of this Tribunal and registered as 

The applicant s an Assistant Foreman in the 
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for a period 
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. This order 

-• in this Tri 

. The said transfer application 

ribunal by an order dated 

le impugned order of removal 

shed. By (10 subsequent order, 

d its earlier order dated 

hat the interim period shall 

ms of Rule 10(4) of the C.C.S. 

y in the event of a decision 

quiry against the applicant. 

uiry was held against the 

was subsecriently regularised by 

989 and the applicant was given 

against the proposal and allow 
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llonances as had already been 

ing the period spent on suspension 

.6.1979 and for treating 

k967 to 4.8.1989 as dies—non. 

consideration the reply to the 

an order dated 30.7.1990 was 

al Manager Ordnance Factory 

t of arrears of pay and allowances 

3 years immediately prece0ding 

nstatement and to count the 

as duty only for pensionary bene-

as challenged in another application 

unal and the same was allowed by 
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r dated 7.7.1 

efix the pay 

eafter submit 

ondents for r 
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2. The respondents were directed 

ong with arrears. The applicant 

d a representation to the 

ixation of pay and payment of 

r restoration of his seniority 

omotion from the date of the 

promotion of his j 'iors. It is stated 00 that 

the espondents by their order dated 11.11.1992 

have directed for fixation of entire pay of the 

applicant and paym nt of arrears after deducting 

sub4stgnce allowa ce already paid. The applicant's 

grie ✓ance is that dill date, his salary has not 

been refixed nor e has been promoted retrospec-

-tively from the d to of promotion of his juniors. 

2. 	The basic facts of the case are not in 

dispute in thecoun -r reply filed by the respondents 

It has, however, b n stated that the applicant's 

pay has since been efixed and the arrears have 

also been paid. Hp-  -ver, as regards the 
r e tr spective prom ion, the respondents have 
subm tted that the atter is under consideration 

e Ordnance Fac ory Board, Calcutta. 
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